C.2./422/87 b

CCR21M : Hon'ble Mr. P.H. Trivedi .. Vice Chairman

Hon'ble Mr. D.XK. 2grawal .. Judicial Member

2341001990

Heard Mr. D.M. Thakkar and Mr. N.S. Shevde,
learned advoc~tes for the petitioner and resvondents
respectively. 2Applica@tion admitted. ”s the petitioner
has died on 21.2.1990 and his # widow has been broucght
on record as a result of the amendment petition, for
the ® limited purpose of pecuniary benefits which are
due to the petitioner, the case be posted for final

hearing accordingly.
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( D K Agrawal ) ( P H Trivedi )
Judicial Member Vice Chairman
*Mogera



0.A./422/87

Coram : Hon?ble “r.P.H.Trivedi s Vice Chairman

Hon'ble Mr.R.C.Bhatt Judicial Member

14/02/1991

Learned advocate for the respondents

| Mr.N.S.Shevde states that the case is under consideration,

for which he seeks time. 15 days time allowed.

Registry to post the case accordingly,
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( R.C.Bhatt ) ( PeHeTrivedi )
Judicial Member Vice Chairman
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4.3.1991 | Present: None for the applicant

Mr.NeseShevde, learned {
counsel for the respondentd
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\ Adjourned at the reguest of 1
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learned counsel for the respondents.|

A Ly

GS{Sadthana Krishnan) (M.M.Sing/ 
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CORAM : Hon'ble Mr. P.H. Trivedi ee Vice Chairman

Hon'®ble Mr. R.Ce Bhatt ee Judicizl Member

26434 '91

Mr. DeM. Thakkar learned advocate for the applicant
and Mr. NeSe. Shevde learned advocate for the respondents
present. Mr. Shevde state that there is every prospect of
settlement for which longer date may be given. Adjourned

to 24th April 1991 for final hearinge.
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(ReC+ Bhatt) ( PoHe Trivedi )
Judicial Member Vice CHairman




